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\}

DRAFT AMENDMENT TO STATUTE 2 (4) OF THE CENTRAL UNIVERSITIES Act, 2009

Eligibility of Vice - Chancellor for re-appointment for another term

Existing Provision of Statute 2 (4)

The Vice-Chancellor shall hold office for a term of five years from the date on
which he enters upon his office, or until he attains the age of seventy years,
whichever is earlier, and he shall not be eligible for re-appointment:

Provided that notwithstanding the expiry' of the said period of five years, he

shall continue in office until his successor is appointed and enters upon his
office:

Provided further that the Visitor may direct any Vice-Chancellor after his term
has expired, to continue in office for such period, not exceeding a total period
ofone year, as may be specified by h im .

Amended Provision of Statute 2 (4)

The Vice-Chancellor shall hold office for a term of five years from the
date on which he enters upon his office, or until he attains the age of
seventy years, whichever is earlier, and be shall be eligible for re-
appointment for second term:

Provided that notwithstanding the expiry- of the said period of five years,

he shall continue in office until his successor is appointed and enters upon
his office:

Provided further that the Visitor may direct any Vice-Chancellor after his
term has expired, to continue in office for such period, not exceeding a
total period ofone year, as may be specified by him.
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PROPOSED AMENDMENT TO STATUTE 10 (5) OF THE CENTRAL UNIVERSITIES ACT, 2009

Existing Provision of Statute 10 (5) To read after amendment

Eleven members of the Court shall (1) The Court shall consist of the following

form a quorum for a meeting of members, namely:

the Court. (a) the Chancellor, ex-officio,
(b) the Vice- Chancellor-ex-officio,
(c) the Pro Vice Chancellor, ex-officio,
(d) two members of the Executive Council
nominated by EC
(e) Five persons nominated by the Visitor from
amongst persons who are men of standing in
epublic life or have special knowledge or
practical experience in education or have
rendered eminent services in the cause of
education, social service etc.
(f) Five persons being Deans/Heads/Co-
ordinator/Principals of the constituent colleges
of the University to be nominated by the
Chancellor on rotation basis.
(g0 two persons, being Professors from
Departments of Studies or Colleges of the
University, nominated by the Chancellor on
rotation basis.
(h) two persons from among teachers of the
University, other than Professors, nominated
by the Chancellor on rotation basis.
(i) Two employees, one each from Group A &
Group B/C non-teaching staff to be nominated
by the Chancellor on rotation basis.
() Vice-Chancellor, Central University of
Jammu, ex-officio.
(k) Vice-Chancellor, University of Kashmir, ex-
officio
() Five persons from Industry/Judiciary/Civil
society etc. to be nominated by the Chancellor
(m) Three class representatives of the student
community to be nominated by the Chancellor
on rotation basis.
(n) Registrar - Member Secretary
(2) One half of the members of the Court shall
form the quorum
(3) All members of the Court, other than ex-
officio members shall hold office for a term of

three years.
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DRAFT AMENDMENT TO STATUTE 13

; Mper Stction 22(2) & 27 (2 Wrlu 1V'aural I hiwrsuus /. ?Wy/

COMPOSITION, TERM OF OFFICE & QUORUM OF ACADEMIC COUNCIL

Existing Provision
13.(1)
s 0f thK Academic Council shall i
for a meeting of the Academic n.
iii.
Iv.
V.

vi.

Vii.

viii.

xi.

xii.

Amended Provision

The Academic Council shall consist of the following members:

The Vice-Chancellor.

The Pro-Vice-ChanceUor.

Deans of Schools of Studies.

Heads/Dixectors of teaching Departments /Centres.

Three Principals of the Constituent Colleges of the University
on the basis of seniontv and rotation to be nominated by Vice
Chancellor.

Two Professors (excluding those who are Deans of Schools of Studies & Heads of the Departments /
Centres) on the basis of seniority and rotation to be. nominated by Vice Chancellor giving due regard to
representation of different Schools.

One Associate Professor who is not Head of Teaching Department by rotation according to seniority to be

nominated by the Vice-Chancellor.

Two Assistant Professors by rotation according to seniority to be nominated by the Vice-Chancellor.

Librarian.

Five persons not in the service of the University co-opted by the Academic Council for their special

knowledge in different disciplines.
Dean Students Welfare
One representative of Students Council as co-opted, member.

(2) All members of the Academic Council, other than the ex-officio members, shall hold office for a term of three
years.

(3) One halfof the total members of the AC with at-least two members from outside the University shali form die

quorum for the meeting.

ABDUL GANI
Registrar

p onS— W U
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CENTRAL UNIVERSITY OF KASHMIT

DRAFT AMENDMENT TO STATUTE 11
[ Section 21(2) & 27 (2) ofthe Central Universities Act, 2009}

COMPOSITION, TERM OF OFFICE & QUORUM OF EXECUTIVE COUNCIL.
Amended Provision

11 (1) The Executive Council shall consist of the following members:

(i) Vice-Chancellor;

(i) Pro-Vice-Chancellor

(iii) Secretary, Dept, of Higher Education, MHRD, Gol or his/her nominee;

(iv) Chairman, UGC or his/her nominee;

(v) Commissioner Secretary, Department of Higher Education, J&K Govt;

(vi) Three members from among Deans of Schools of Studies, by rotation according to seniority, to be nominated by
the Vice-Chancellor;

(vii) One Professor who is not a Dean by rotation according to seniority, to be nominated by the Vice-Chancellor;

(viii) One Principal of the Constituent College of the University according to seniority , to be nominated by the Vice-
Chancellor;

(ix) Two members of the Court, none of whom shall be an employee or a student of the University or an institution
recognized by or associated with the University, to be nominated by the Visitor; and

(x) Three persons of distinction in academic and public life, to be nominated by the Visitor.

(2) All the members of the Executive Council, other than the ex-officio members, shall hold office for a term of three years.

(3) One half of the total members of the EC with at-least two members from outside the University shall form the quorum for
the meeting.

ABDUL GANI
Registrar
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CENTRAL UNIVERSITY OF KASHMIR
NOTIFICATION
Srinagar, the 4th April, 2018
DRAFT AMENDMENT TO STATUTE 40
[Section 26(k) read with Section 27(2) of the Central Universities Act, 2009]

Existing Provision Proposed Amendment To read after amendment
Establishment of Schools of Studies and Establishment of Schools of Studies and
the Departments related thereto: the Departments related thereto:
School of Education School of Education

1. Department of Education 1. Department of Education
2. Department of Physical Education 2. Department of Physical Education
3. Department of Special Education 3. Department of Special Education
School of Languages School of Languages
1. Department of English 1. Department of English
2. Department of Urdu 2. Department of Urdu
3. Department of Hindi 3. Department of Hindi
4. Department of Kashmiri 4. Department of Kashmiri
5. Department of Arabic 5. Department of Arabic
6. Department of Sanskrit 6. Department of Sanskrit
7. Department of Punjabi 7. Department of Punjabi
8. Department of Linguistics 8. Department of Linguistics
9. Department of Foreign Languages 9. Department of Foreign Languages
School of Social Sciences School of Social Sciences
1. Department of Economics 1. Department of Economics
2. Department of Politics and 2. Department of Politics and
Governance Governance
3. Department of History 3. Department of History
4.  Department of Social Work 4.  Department of Social Work
5. Department of Anthropology 5. Department of Anthropology
6. Department of Buddhist Studies 6. Department of Buddhist Studies
7. Department of Religious Studies 7.  Department of Religious Studies
School of Physical & Chemical Sciences School of Physical & Chemical Sciences
1. Department of Physics 1. Department of Physics
2. Department of Chemistry 2. Department of Chemistry
3. Department of Mathematics 3. Department of Mathematics
4. Department of Nanoscience 4. Department of Nanoscience
School of Life Sciences School of Life Sciences
1. Department of Plant Sciences 1. Department of Plant Sciences
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2. Department of Animal Sciences
3. Department of Biotechnology
4. Department of Microbiology

School of Environmental Sciences

1. Department of Environmental
Sciences

School of Business Studies

1. Department of Management
Studies

2. Department of Commerce

3. Department of Tourism Studies
School of Legal Studies

1. Department of Law
School of Media Studies

1. Department of Convergent
Journalism

School of Performing Arts
1. Department of Music and Fine Arts

School of Engineering & Technology

1. Department of Information
Technology

School of Medical Sciences

1. Department of Medicine

2. Department of Dentistry

3. Department of Pharmacy

4. Department of Physiotherapy
5. Department of Nursing

6. Department of Human Genetics

7.  Department of Medical
Technology

and any such other Schools/ Departments
as may be established from time to time.

To add following
departments under School
of Engineering &

Technology:
2. Department of Civil
Engineering
3.  Department of

Electronics and
Communication
Engineering

Department of
Computer Science
and Engineering

Department of
Electrical
Engineering

Department of
Architecture

2. Department of Animal Sciences
3. Department of Biotechnology
4. Department of Microbiology

School of Environmental Sciences

1. Department of Environmental
Sciences

School of Business Studies

1. Department of Management Studies
2. Department of Commerce
3. Department of Tourism Studies

School of Legal Studies

1. Department of Law

School of Media Studies

1. Department of Convergent
Journalism

School of Performing Arts
1. Department of Music and Fine Arts

School of Engineering & Technology

1. Department of Information
Technology

2. Department of Civil Engineering

3. Department of Electronics and
Communication Engineering

4. Department of Computer Science
and Engineering

5. Department of Electrical
Engineering

6. Department of Architecture

School of Medical Sciences

1. Department of Medicine
Department of Dentistry
Department of Pharmacy
Department of Physiotherapy
Department of Nursing

Department of Human Genetics

e

Department of Medical Technology

and any such other Schools/ Departments as
may be established from time to time.
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[Framed under Section 26(a) read with Section 27(2) ofthe Central Universities Act, 2009]
Addition of Statute 41 to the existing Statutes of the Central Universities Act, 2009.

(1) There shall be a Planning & Monitoring Board (PMB) of the University which shall advise generally on the
planning and development activities of the University and monitor the standard of academic and physical
development of the University.

(2) The Planning & Monitoring Board shall comprise of:

a) The Vice-Chancellor, who shall be the Chairman

b) One Dean of the School to be nominated by the Vice-Chancellor

¢) One Head/Coordinator to be nominated by the Vice-Chancellor

d) One Professor to be nominated by the Vice-Chancellor

e) Six experts, known for their expertise/special interest in higher education/engineering/civil administration, to
be nominated by the Vice-Chancellor

f) The Registrar of the University

g) The Finance Officer of the University

h) The person designated by the Vice-Chancellor as the Planning & Development Officer shall be the Member
Secretary.

(3) The term of office of the members other than the ex-officio members, shall be three years and they shall be
eligible for re-nomination.

(4) The powers and functions of the PMB shall be as such as may be prescribed by the University.

Prof. M. AFZAL ZARGAR, Registrar

[ADVT.-III/4/Exty./20/18]
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CENTRAL UNIVERSITY OF KASHMIR

NOTIFICATION
Srinagar, 26thMay, 2015
No. CU/Kmr/Admin/F. No. 385/14/2552.—Draft Mendment to Statute 40
[Section 26(K) read with Section 27(2) o fthe Central Universities Act, 2009]

. L. .. To read after amendment !
Existing Provision

Establishment of Schools of Studies and the Departments  Establishment of Schools of Studies and the Departments

i related thereto: related thereto:
j School of Education School of Education
1 Department of Education 1. Department of Education
2. Department ofPhysical Education 2. Department ofPhysical Education
3. Department of Special Education 3. Department of Special Education
School of Languages School of Languages
1. Department of English 1. Department of English
2. Department of Urdu 2.  Department o fUrdu
3. Department ofHindi 3. Department o f Hindi
4. Department o f Kashmiri 4. Department ofKashmiri
5. Department ofArabic 5.  Department of Arabic
6. Department of Sanskrit 6. Department of Sanskrit
7.  Department ofPunjabi 7, Department ofPunjabi
8. Department of Linguistics 8. Department of Linguistics
9. Department of Foreign Languages 9. Department of Foreign Languages
School of Social Sciences School of Social Sciences
1.  Department of Economics 1. Department of Economics

Department o f Politics and Governance Department of Politics and Governance

2 2.

3. Department o f History 3. Department ofHistory

4.  Departmento f Social Work 4. Department of Social Work

5 Department ofAnthropology 5. Department of Anthropology

6 Department of Buddhist Studies 6.  Department of Buddhist Studies
7. Department of Religious Studies

j School ofPhysical & Chemical Sciences School of Physical & Chemical Sciences

1. Department ofPhysics 1. Department of Physics

2. Department of Chemistry 2. Department of Chemistry
3. Department of Mathematics 3. Department of Mathematics
4. Department of Nanoscience 4. Department of Nanoscience

School of Life Sciences School of Life Sciences

1. Department of Plant Sciences . Department ofPlant Sciences
2. Department of Animal Sciences 2. Department of Animal Sciences
3. Department o f Biotechnology 3. Department o f Biotechnology
4. Department of Microbiology 4. Department of Microbiology

School of Environmental Sciences School of Environmental Sciences

1. Department o f Environmental Sciences 1. Department o f Environmental Sciences
School of Business Studies School of Business Studies
1. Department of Management Studies 1 Department of Management Studies
2.  Department of Commerce 2. Department of Commerce "A
1 3. Department of Tourism Studies 3. DepartmentofTourism Studies )y



4 THE GAZETTE OF INDIA : EXTRAORDINARY

School of Legal Studies
1. Department of Law

School of Media Studies
1. Department of Convergent Journalism

School of Performing Arts

1.  Department of Music and Fine Arts
School of Engineering & Technology

1. Department of Information Technology
School of Medical Sciences

1. Department of Medicine
Department of Dentistry
Department o f Pharmacy
Department ofPhysiotherapy
Department ofNursing

SR

Department of Human Genetics
7. Department of Medical Technology

and any such other Schools/ Departments as may be

established from time to time.

School of Legal Studies
1. Department of Law

School of Media Studies
1. Department of Convergent Journalism

School of Performing Arts
1. Department of Music and Fine Arts

School of Engineering & Technology
1.  Department of Information Technology

School of Medical Sciences
1.  Department ofMedicine

Department o fDentistry
Department of Pharmacy
Department o f Physiotherapy
Department of Nursing

S O

Department o f Human Genetics
7.  Department of Medical Technology

and any such other Schools/ Departments as may be established

from time to time.

Prof. MEHRAJ UDDIN MIR, Vice-Chancellor (I/C)
[ADVT. Ul/4/Exty./340-U/i5/96]
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STATUTE 40

Establishment of Schools of Studies and the Departments related thereto
(/ iii/.wilunder Sectinn 26(k) mul will) Section 27fJ) and Statute / 5(1) ofthe Central Universities Art, 2009)

School of Education

1. Departmenl of Education

2. Department of Physical Education

3. Department of Special Education
School of Languages

1 Department of English
Department ol Urdu
Department of Hindi
Department of Kashmiri
Department of Arabic
Department of Sanskrit

Department of Punjabi

Lo N O v~ W

Department of Linguistics

9 Department of Foreign Languages
School of Social Sciences
Department of Economics
Department of Politics and Governance
Department of History

Department of Social Work

vk W =

Department of Anthropology

6. Departmenl of Buddhist Studies
School of Physical & Chemical Sciences

1 Department of Physics

2. Department of Chemistry

3. Department of Mathematics

4. Department of Nanoscience
School of Life Sciences

1. Department of Plant Sciences

2 Department of Animal Sciences

3 Department of Biotechnology

4 Department of Microbiology
School of Environmental Sciences

1. Department of Environmental Sciences
School of Business Studies

Department of Management Studies
2 Department of Commerce

Department ol Tourism Studies



School of Engineering & Technology

1 Department of Information Technology
School of Medical Sciences

1. Department of Medicine

2. Department of Dentistry

3. Department of Pharmacy

4. Department of Physiotherapy

5. Department of Nursing

6. Department of Human Genetics

rtmem o! iviedicai iecnnoiogy

and any such other Schools/ Departments as may be established from time to time.
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